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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI.

ORIGINAL APPLICATION No. 666 of 2024

IN THE MATTER OF: -

Shri Om Prakash & ors. Applicants

Versus

State of H.P. & ors. . . . ... . . . . . . . . . Respondents

SUPPORT OF FRESH

SUPPLEMENTARY REPORT SUBMITTED BY THE

JOINT COMMITTEE IN COMPLIANCE OF THE ORDER

DATED 02.04.2025 PASSED BY THIS HON’BLE

TRIBUNAL IN ORIGINAL APPLICATION NO. 666 OF

2024 TITLED AS SHRI OM PRAKASH & ORS. VERSUS

STATE OF H.P. & ORS.

MOST RESPECTFULLY SHOWETH

1. That I, Mahendra Pal Gurjar S/o Shri Nathu Lal Gurjar,

aged 31 years, permanent resident of Village and Post Office

Gyangarh, Tehsil Karera, District Bhilwara, Rajasthan -

311804 presently, posted as Additional Deputy Commissioner

– cum – Additional District Magistrate Una, District Una

(H.P.) do hereby solemnly affirm and state as under:-
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2. That the deponent is one of the members of the Joint

Committee constituted by this Hon'ble Tribunal vide order

dated 03.07.2024 and is well versed with the facts of the

case and accordingly competent and duly authorized to

swear upon the instant affidavit.

3. That the aforesaid Original Application was listed before

this Hon’ble Tribunal on 02.04.2025 and this Hon'ble

Tribunal, after hearing the matter for a cons >derable time
9;

as outlined
eg&

\,

was pleased to pass the following directions,

paragraphs 3 & 4 of the order:-

Additional ltrate
Una, Dis1 .)

“3. Para 3.3 of the above report reveals that both

units were not functioning at the time of inspection,

therefore, the source emission, ambient air quality and

noise monitoring could not be done by the Joint
Committee.

4. Learned Counsel for the State seeks four

weeks’ time to conduct the fresh inspection by the Joint

Committee and file a fresh supplementary report. In the

fresh report, the Joint Committee will disclose the source

from where the respondents’ stone crushers are getting

raw materials. ”

4. That the Respondent State submits that, in compliance

with the directions issued by this Hon'ble Tribunal, the
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Joint Committee constituted by this Hon'ble Tribunal vide

order dated 03.07.2024, conducted a fresh joint inspection

of the site in question on 25th & 26th April, 2025. The said

Joint Committee has thereafter submitted its fresh

supplementary joint inspection report, which is annexed

hereto as Annexure

Hon'ble Tribunal.

5. That the present compliance report may kindly be taken on

record. The answering Respondent further craves the leave

of this Hon’ble Tribunal to place additional documents on

record, if required, and make detailed submissions at the

time of hearing.

6. That, in view of the foregoing, it is most respectfully

prayed that this Hon'ble Tribunal may graciously accept

and take on record the fresh supplementary joint inspection

report submitted by the Joint Committee constituted by this

Hon'ble Tribunal vide order dated 03.07.2024.

#:+'!q
R-I for the esteemed perusal j£qd.uNo. 71

Div?I. Una

II: 30l1

Additia

-="BW
As£bt Magistrate

5VF#+p')
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VERIFICATION:

I, the above-named deponent, do hereby verify that I

have read and understood the contents of the above

Affidavit, and that the same are true and correct to the

best of my knowledge and belief. No part of the same

is false, and nothing material has been concealed

therefrom. Verified at Una on this ) 7 ’A day of

May, 2025 .

hDBP6
t

FTa#tIrate,
rna (H.P.)

tina

;ertified that this
b: : \ p ; t :: : { : I • •F I • f : r ) ; :a : T e + ?

a 3 / 1 •d

’f I/’;-b'

;I i-_ Ii: T!

lace)

Ho. 71

fINn, tina
teRI
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Fresh Supplementary Report of the Joint Committee in the matter of OA
No. 666/2024; Om Prakash & Ors Vs State of HP, in compliance to the
orders of Hon’ble National Green Tribunal dated 02/04/2025.

1. Background and Orders of Hon’bIc National Green Tribunal:

The matter is related to two Stone crushers namely M/s. Thakur Enterprises (Unit IV)

and M/s. ShI'ee ShreeRudrd Stone crusher & Screening Plant (Unit II) at Village

Dharampur, Tehsil Haroli. District Una, H.P.

The Joint Committee constituted in the above matter submitted a progress repoll on

09/09/2024 which was considered by Hon'ble NGT on 1 2/09/2024. In compliance to

the Hon-ble NGT Order dated 12/09/2024, the Joint Committee submitted a

Supplementary ReF)oR on 05/12/2024 (Annexure-1). After considering the

supplemental)' report of the Joint Committee on 02/04/2025. it was observed and

directed by Hon’ble National Green Tribunal vide order dated 02/04/2025

(Annexure-2), as follows:

Para 03: Para 3.3 of the above report reveals that both units were not functioning at

the time of inspection. therefore. the source emission, anrbient air qualify and noise

monitoring could not be done by the Joint Committee

Para 04..Learned Counsel for dre State seeks four weeks time to conduct the fresh

inspection by the Joint Comlnittee and file a .fresh supplenlentcu'y report, in the flesh

report. the .Joint committee will disclose thesource D-( im where the respondents stone

crushers are getting raw materials

2. Findings of the Joint Committee in compliance of the Orders of Hon’ble NGT
dated 02/04/2025:

The Joint Committee conducted a sitevisit on 25/04/2025 for undertaking the following

activities in compliance to directions ofHon'ble NGT:

1.

11

11

Verification of the compliance of Environmental Guidelines for stone crushers

issued by CPCB in June, 2023. under operational conditions.

Source Emission Monitoring of both the Stone Crushers namely i) M/s. Thakur

Enterprises (Unit TV) and ii) M/s. Shree Shree Rudra Stone crusher & Screening

Plant (Unit II) at Village Dhal'ampur, Tehsil Haroli. District Una, H.P.

Ambient air quality monitoring in the nearby agricultural field located adjacent to

the Stone Crushers

Page 1 of 12
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IV.

V.

Noise monitoring as per standards prescribed under Noise Pollution (Regulation &

Control) Rules, 2000,

Verification and Disclosing the Source from where the respondents' stone crushers

are getting raw materials

2.1.Verification of the compliance of Environmental guidelines for stone crushers
issued by CPCB in June, 2023 under operational conditions:

The stone crushers were made operational after the Joint Committee reached at site on

25/04/2025. The status of the compliance of the environmental guidelines of CPCB with

regard to pollution control measures by M/s. Thakur Enterprises, as verified by the Joint

Committee is given in Table 1 . The Photographs taken by the Joint Committee are given

in Annexure-3

Table 1: Compliance of Pollution Control Measures by M/s. Thakur Enterprises. Unit IV,
Respondent No. 10

IFugitive Emission Source
ILocations/Particulars

:hecklist/requirement
lfor of Environmental

,uidelines

EStatus of Compliance
las on 25/04/2025, as
rerified by the Joint
ICommittee

1. 1ua es

jmateria!, primal), crusher,[with adequately designed brov/c/ed
IScl'eener, conveyors belts andjnozzles.

Fransfer points,

5 a r )

jcrushers, Screeners andlsheets on top and at leasdenclosures provided.
:ertiary crushers. hhree sides completely from

FIle ground level.

[ e

rushers and Screener.
1 1

lfi Iter followed by cyclone. jexo'ac//o/7 cum bag flltel
rlongwith cyclone
\installed

o
From node to node with al

hick sheet of suitabtejbelts'

Imaterial

:omplying. Conveyor
belts have been covered.

[5 t e c

From top of discharge Ic/lures provided
jpoint to the ground level.

) v

'all of 3-ft more than thel

highest node of the crushed
jalong the periphel), ofcrushel

o

lb/'eak/mg walls
provided

Page 2 of 12
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17. IRoads IMetal led/concrete I

within the premises.[within the premises have
IR,Imps and the entirejbeen line with concrete
Iground area inside thelblocks

jpremises should also bel

Im eta IIed.

[8 t c o

jpremises jwater sprinklindwater sprinklers
iSystem/fogger/Anti-smog jprovided.
kun in the premises t
jsuppress dust within the
jpremises to control dus'
jemission resuspension

©

1 0.

I a v

:all trees aroundthejprovided on three sides.

jperiphery of crushel

c c

jinstalled at the entrancejprovided at the entrance
nd all corners of theland the exist

jprem i ses of the uni
covering entire area with
Iminimum of 30 days dat£

jstorage

11. ma e

;hall be provided withlcovered. Noisl
jacoustic enclosure near jawjmonitoring conducte
lsheds and shall be properlyjand the unit was found
designed and approved byjcompliant.
he State Pollution Control

IBoard

12 a e b
;ystem shall be interlockedlwith main energy supply
with stone crushing unidof the crushing Unit.

Imain energy supply an

jwater supply meter.

13. Lpproach Roads a I

jramps shall be properlyko the Stone Crushed has

jpaved so that it does nodbeen paved with
llead to dust pollution. jconcrete blocks and

gravel s.

-ankers with
Inozzles have

jprovided foI
,uppresslon.

spra
been

cIus

Page 3 of 12
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1 4. 1(]round water usage -he crusher units usindComplying.
ground water shall registedpermission f
.heir ground watel IH imachal
bstraction structures withIGround Water
he State Ground WateHhas been

IAuthority under the H.p.I( Annexure-4)
10round Water (Regulatio
t Control of Developmen
nd Management) Act,I

12005. The process is online
jat emerginghimachal.gov.in

Pradesl

AuthoritY
obtaine

a15. r mr
junits with washing plants,ISedimentation
.he sedimentation tanksjprovided

jcommensurate to the plant’sI
jcapacity needs shall bI

lbuilt immediately so tha
leffluents are not drained inI

[he open directly whichl
Itimately feeds the river.

tand

e r I

lfrom sedimentation tanklfound be removed and
shall be treated and thelstored at site
usable raw material such asl

lsilt. soil shall be reused inI

Ineld, road construction,I

lbrick making etc.

The status of the compliance of the environmental guidelines of CPCB with regard to

pollution control measures by M/s. Shree Shree Rudra Stone crusher & Screening Plant

Unit II (Respondent No. 11 ), as verified by the Joint Committee is given in Table 1 . The

Photographs taken by the Joint Committee are given in Annexure-5.

Table 2: Compliance of Pollution Control Measures by M/s. Shree Shree Rudra Stone
crusher & Screening Plant Unit II (Respondent No. 11 )

No.]Fugitive Emission Source IChecklist/requirement itdtus of Compliance as
on 25/04/2025, as verifiedrocations/Particulars Ifor compliance of

Environmental guidelines lby the Joint Committee

r el

'vi(ledaterial. primary clusher.bvith adequately designed
lcreener. conveyors bel lozzles

nd transfer points

Sprinkler

:ornplying. MS/GIGI/Mc byPrimary
crushers,lsheets on top and at leasdenclosures provided'condary

tertialyhhree sides completely fromandGreene rs

lthe ground levelrushers

Page 4 of 12
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13 . ISecondal),, Tertial),
!crushers and Screener.

IDry extraction cum bag IComplying. Dr), extraction
Inlter followed by cyclone. lcz//n bag fIlter along\vi th

\cycLone installed,

0 0
from node to node with al

thick sheet of suitablejbelts
material .

:omplying. Conveyor
belts have been covered.

5 t e c

from top of discharge [bures provided
jpoint to the ground level.

Tele.sc

[ I v

wall of 3-ft more than thel

Ihighest node of the crushe1

jalong the periphel), o

jcrusher

o

lu'a//s provided.

rt no e I

Nithin the premises.jpremises have been lined
ERamps and the entirejwith concrete blocks.
jground area inside thel

jpremises should also bel

Im etal led.

[8 L

.he premises
@
water

ISystem/fogger/Anti-smog
bun in the premises tol

jsuppress dust within thel
jpremises to control dus1

jemission resuspension

of I

sprinkling[water sprinklers provided.

ml a r c

hall trees around thejprovided on three sides.

jperiphely of crushel

10. c c
installed at the entrancelat the entrance and the
and all corners of thelexist

jprem i ses of the unid
covering entire area withl
minimum of 30 days data

Estorage

11. [m 1 0

lshall be provided withlcovered. Noise monitoring
jacoustic enclosure near jawjconducted and the unit was
lsheds and shall be properlyjfound compliant.
Idesigned and approved by
Ithe State Pollution Controll
Board

Page 5 of 12
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12. ISpray Nozzle System The water mists sprayl Nozzles are interlockedl
Inozal system shall bejwith main energy supply ol
linterlocked with stone}the crushing Unit.
brushing unit main energyl
lsupply and water supply
Inleter.

T) a 1 mr
jramps shall be properlybhe plant is common withl

jpaved so that it does nodM/s Thakur Stone Crusher
llead to dust pollution. jand has been paved withl

oncrete blocks andI

Igravels .

ankers with spray nozzles
Fhave been provided for

Rust suppression.

I l

ground water shall registellpermisstoll from the
heir ground watedHimachal Pradesh Ground

labstraction structures withlWater Authority has been
Ithe State Ground Watedobtained (Annexure-6)
IAuthority under the H.p.I
3round Water (Regulation
t Control of Developmend
nd Management) Act,
:005. The process is onlinel

jat emerginghimacha1. gov. in

r o e

junits with washing plants,bank provided and was in

.he sedimentation tanksloperation at the time ol
commensurate to the plant'sjinspection.
jcapacity needs shall bel

lbuiIt immediately so thad
Fefnuents are not drained inI

Ithe open directly whichl
lultimately feeds the river.

nm r I

from sedimentation tandbe removed and stored a
lshall be treated and thdsite
Usable raw material such a
lsilt. soil shall be reused in
Held. road construction,

lbrick making etc

2.2. Source Emission, Ambient Air Quality and Noise Monitoring:

The photographs showing monitoring locations are attached as Annexure-7.

Page 6 of 12
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2.2.1. Source Emission Monitoring of both the Stone Crushers namely i) M/s.
Thakur Enterprises (Unit IV) and ii) M/s. Shree Shree Rudra Stone crusher
& Screening Plant (Unit II) at Village Dharampur, Tehsil Haroli. District
Una, H.P.

Source emission monitoring of both the stone crushers was carried out on 25/04/2025 &

26/04/2025 over the period of two days in the downwind directions of Crushing

machineD', with the assistance of HPPCB Laboratory, Regional Office, Una. The copy of

the analysis reports as received from HPPCB Laboratoly, RO. Una are attached as

Annexure-8 and the analysis results are summarized in the Table 3 and Table 4.

Table 3: Source emission monitoring results for M/s. Shree Shree Rudra Stone crusher &

Screening Plant Unit II

S. No. Report No, Location/Sampling Date of 1 Results

SPM,pg/mJPoint Sampling

Permissible limit
per Schedule 1

of EP Rules. 1986

SPM,pg/m3
6001 562 1 1 46/A

17510

1 5620423/A
17512

ofDownwind

Crushing Machinery
of M/s. Shree Shree

RudI-a Stone crusher

Screening Plant
Unit IT

25/04/2025

26/04/2025

564.47

483.35

Table 4: Source emission monitoring results for M/s Thakur Enterprises Unit TV

o a o e

I I Point Sampling SPM, pg/ms I as per Schedule
I F I I of EP Rules,1 1 1 1986

I ! I SPM, pg/''"
no o

1 17514 1 Crushing IMR Machinery of M/s m
1 17511 1 Thakur Enterprises I I I1 1 Unit TV 1 1 1

I

9

The Source emission monitoring results in terms of suspended particulate matter varied

between 567 to 578 pg/m3 and 483-564 Kg/m3 for of M/s Thakur Enterprises Unit IV and

M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit IT respectively. Both the

Stone Crushing Units were found to be complying with the 600 Fg/mJ limit of SPM

prescribed by MoEF&CC in Schedule 1 of EP Rules, 1986 for Stone Crushers

2.2.2. Ambient Air Quality Monitoring:

It was alleged in the original applicdtion by the applicant that the operation of stone

crushers is causing dust. which is damaging crops in the nearby fields. Therefore. ambient

Page 7 of 12
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air quality monitoring was carried out in the agriculture filed adjacent to stone crushers

for PM 10 parameter, for 02 consecutive days. as specified in National Ambient Air

Quality Standards (NAAQS). The analysis reports as received from HPPCB Laboratory.

Regional Office. Una are attached as Annexure-9 and the results are summarized in

Table -5

Table 5: Results of Ambient Air Quality Monitoring.

Report No. Location/Sam pli
ng Point

of 1 ResultsDate

HII :::Ii/l::)
Sampling

Permissible
(24limit

hourly)
prescribed In

forNAAQS
3PM 'ITI

24100 Kg/m
hourly values
should 11 ot

exceed on two

15622034/A
1 7504
15620 ] 33/A

Lat.-3 1 .4521 2 1

long.-76.236834
Tube\vel ]Il ear

25/04/2025

26/04/2025

1 7508
111area

fieldagricultural
located adjacent

Crusherthe10

Units- site

consecutIve
ofdays

mon ltorl ng.

PMlo concentration in the ambient air when monitored in the agriculture field adjacent to

the Stone Crushers’ site varied between 78.78 to 119.79 pg/m3. As per National Ambient

Air Quality Standards (NAAQS), 24 hourly values should not exceed the limit of 100

Kg/m3on two consecutive days of monitoring and therefore the monitored values of PMlo

parameter, for consecutive days were found to be within the limits prescribed in NAAQS.

2.2.3. Noise monitoring:

The Noise monitoring was carried out at 03 corners of boundary of the Stone Crushing

units and also at nearby residential areas. The results of monitoring as provided by

HPPCB Laboratol)/, Regional Office are enclosed as Annexure--10.The results of

monitoring for M/s Shree Shree Rudra Stone clusher & Screening Plant Unit II, neal

Residential area are summarized in Table 6, Table 7 and Table 8 respectively.

Table 6: Noise monitoring results for M/s Shree Shree Rudra Stone crusher & Screening
Plant Unit 11

Location Location/Sampling
Point

Date of 1 Results
Sampling I (dBA)

Base line
data
Collected

Permissible limit
(day timb
Industrial Area)

Noiseas per
Pollution (Control

Regulation)&
Rules, 2000 (dBA)

on
22/11/2024
under non
operational
condition.

Page 8 of 12
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03 corners of the

boundary of M/s
Shree Shree Rudra
Stone crusher &

Screening Plant
Unit 11

Corner 1

Corner 2

Corner 3

Table 7: Noise monitoring results for M/s Thakur Enterprises Unit IV

Location/Sampling
Point

Corner 1

Corner 2

Corner 3

03 corners of the

boundary
ofM/sThakur
Enterprises Unit TV

Table 8: Noise monitoring results for nearby residential area

S, Co-ordinates
No,

3 1 .454453 1 52346233
76.23 1 070747370 1 7

Noise levels in the industrial premises of both the stone crushers were found to be within

the prescribed limit of 75 dBA for day time as specKled in Noise Pollution (Control &

Regulation ) Rules. 2000, The stone crushel's are not permitted to operate during night

time after 10 PM. The noise monitoring results in fIre residential area as per results

received .from HPPCB Laboratory. RO, Una were found to be vowing between 54,3 dBA

and 43.8 dBA for day time and night time respecti\'et)'. which \vere found to be within

limits of SS dBA and 45 dBA prescribed f-or dew time and night time respectively in Noise

Pollution (Control & Regulation) Rules. 2000,

25/04/2025

25/04/2025

25/04/2025

Date of 1 Results

Sampling 1 (dBA)

Base line
data
Collected
on
22/11/2024
under non

operational
condition
41.8/

2

9

Date and I Results
of I (dBA)time

Sampling

Location/Sampling
Point

25/04/2025
05:24at

PM (da)
time)
25/04/2025

11 :31at

PM (night
time)

Nearby Residential
of Villagearea

Dharampur. at aerial
distance 600of
meters approx. from
the Stone Crushers.

Permissible limit
(day timb

Area)Industrial
Noiseas per

Pollution (Control
Regulation)&

Rules, 2000 (dBA)

Permissible
limit (day time
Residential

Area) as per
Noise Pollution
(Control &
Regulation)
Rules, 2000
(dBA)
55

Page 9 of 12
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2.4 Source of Raw material

Whereas, in the orders dated 02/04/2025 passed by the Hon'ble NGT in OA No.

666/2024. it has been directed that “ the Joint contnrittee \\' ill discl(ne the sobu-ce f-I-Om

where the respondents stone crushers are getting raIl’ nlaterials

Accordingly. both stone crushel's and the Mining Officer. Una were dsked by the Joint

Committee to provide the details of day wise material procured along with source of raw

material w.e.f 25/04/2025 to 1 5/05/2025

The Mining Officer. Una, Distt (Una) HP vide his otTice letter No. Udyog(BHU)-Laghu-

UNA-848 dated 09/05/2025 (Annexure-11) has informed that the raw material by both

the Stone Crushing Units have been procured from the other two Stone crushers of the

District Una owned by the Respondent No. 11 in this matter namely Shree Shree Rudra

Stone Crusher for operdting the plant during the visit of Joint Committee on 25-26th April

2025. The details of the raw material procured by the two stone crushers as verified

through bills and communicated to the Joint Committee vide letter dated 09/05/2025,

alongwith Source of Raw material is sulnInarized in Table 9

Table 9: Source of Raw material procured for operating stone
Joint Committee

crushers ducting visit of the

S.

No
Name & Address I Quantity of 1 Details of Stone
of Stone Crusher I Material I Crusher from Where

Procured 1 the Material is
Procured
M/s Shree Rudra Stone

Crusher, VPC) Oel.
Tehsil Ghanari. District
Una HP

Details of Mineral
Concession from Where
the Material is Procured

I Sh.

KapilSlrarnraProp.
M/s Shree

ShreeRudra Stone
Crusher Unit-
ll.VPO
Dharampur.
Tehsil Haroli,
District Una HP

400 MT Khasra no 479 1 . 4796, 4797.
4802. 4800, 4801, 4803
Badoh measuring 02-20-22
Hectares in

mauza&MohaIBadoh. Tehsil
Ghanari. District Una H.P in
favour of M/s Shree Rudra

Stone Crusher. Village & PO
Ghanari for the period of 10

years (20-07-2024 to 02-08-
2033).Environlnental
clearance:
HPSEI AA/2022/986 dated
26.06.2024

Page 10 of 12
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l M/s Thakur

Enterprises Unit-
IV(Proprietor
SllriRajinder
Singh s/o Shri
Kashmir
Singh),VPO
Dharampur,
Tehsil Haroli,
District Una HP

575 MT M/s Rudra Crusher.
VPO Basal. Tehsil Una,
District Una (H.P.)

Khasra no 256 1 . 2562, 2563,
2564. 2569, 2570. 2571,
2572, 2573, 2574, 2575,
2576. 2566. 2567, 2568.
2577. 2578. 2580,
258 1 Measuring 04-8 1 -3 1

Hectares in

mauza&MohaIIspur, Tehsil
Una. District Una H.P in
favour of Sh. Raman Kumar
S/o Sh. Dharampal V&PO
lspur. Tehsil Una. District
Una (H.P) for 10 years
(26.08.201 6 b
25.08.2026).Environmental
clearance:
HPSEI AA/20 1 5/389-M/s
Rudra Stone Crusher /2022-
820-827 dated 15,02.2023

The details of raw material procured during the period from 25/04/2025 to 15/05/2025 as

provided by the respective stone crushing Units to the HPPCB, Regional Officer Una

revealed that:

1. M/s Thakur Stone Crusher Unit IV (Respondent No. 10) has procured the raw
material as per following details during 25/04/2025 to 15/05/2025 (Annexure-12):

1)

11)

575 MT raw material from M/s Rudra Stone Crusher, VPO Basal. Tehsil Una,

District Una (H.P.), a stone crusher located at another location in the same

District Una.

2020 MT raw material has been transferred from another Stone Crushing Unit

namely M/s Thakur Enterprises Unit 11. VPO Kuthiari DisH. Una owned by

Respondent No. 10 (M/s Thakur Stone Crusher Unit IV) located at another

location in the same District.

The bills against the above procurement are yet to be verified by the Mining

Officer, Una

The examination of the above details indicates that M/s Thakur Stone Crusher

Unit TV (Respondent No. 10) is operating at a capacity of 144 MT/day, which is

equivalent to approx. 80% of the capacity for which Consent to Operate has been

granted by HPPCB.

M/s Thakur Stone Crusher (Respondent No. 10) has made compliance to the

conditions of Environmental Clearance regarding installation of ambient air

quality monitoring station and green belt (Photographs attached as Annexure-

13). but mining of the raw material from its own Mining Lease has not yet

started

Page 11 of 12
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i)
900 MT Raw medal Mm M/s Shoe Ru(ira Cnlshei Unit.H, Mlhge Ram

Napl P(>GaWt & Tehsil Obama, Disaict Um (H.P.), a stone cn8h£r

owned bY ReWdeat No. 11 i.e M/s Shree ShI@ RM Stone cru6tnr &

Scnening Phat Unit II located at another k>cation in the same Disbid Una

lbc bills apinst dIe atx)vc procurmlent are yet to tB verified by the Miai£g

OFfica, Una

The examination of the above details indicata thaI M/s. Shree Sbree Ruda

Stale wshn & Scneniag Pla8t Unit H (Respondent No. 1bis qawing at a

WIneRy of 50 W/day, which is equivalent to approx. 25% of the c8PcitY for

which Cmwnt to Opwe has ben 8na©d by HPPCB.

M/s. Shr€e Sbree Rudra Stone crwher&Senening Plant, Uait ll (Respaxkat

No. 11)has made cmlph8nce b th condidons of EnvimarnenUI Clearance

regudia8 iastanadar of ambient air c+nIity maniDring station and Wn belt

(PhcHx>graphs ut3cbed as Aanexgrb15), but mining of the law manU &on

its own Mining Lease bas not ya ganed

li)

tv)

Pr8y©:

It is blxnUy prayed that the finding$ of tIn Joiat Ccxnlni&Be ngHdin8 gatw of

oompbawe af the Eaviroawatal GuideUnw for stone mosheR cwrptimce of satire

anission standards, noise cmissiar Randal& ambient air quality as al 25/CH/2025 and

Solira of raw m8tedai a8 oa 15/05/2025 my ki&diy b coasi ciend aId taken m nconl

MaKw ir;
A&lidoaal

GAia,. IAS
Commissioner Una

Djgttjct Una (HP)

in3tory
'has b'

(H .P.).Ir\ IfF

Dr. Naralder Sharma

Regional Dimtor
CPCB Regional Directorate, Chandi88th

Date: May 17, 2025
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Supplementary Report of the Joint Committee in the matter of OA NO.
666/2024; Om Prakash & Ors Vs State of m, in compliance to the orders
of Hon’bIc National Green T}iburra: dated l:2/09/2024.

I. Background and Orders of Hon ’hla National Green TUba naI:

The matter is related to two Stone CRlgbBr$ namely M/s. Thakur Eaterpriws 1.Unit iV) and

M/s. Sbree Sh:we Ru&a Stone crusher & Screening Plant (Unit ii) at Uaage !)hararnpur,

Teh sil HaroII. District Una, H.P.

The Hon’bk National Green Tribunal by order dated 03.07.2024 (Annexur@1)' had

constituted a Joint Comndttee with a direction to the -committee to visit the site, verify the

factual position regarding dust suppizssion system installed and tIn pollutiarr control

at%smes taken by Respondarts Na. 10 and iI and suggest reme<:Hal measures for

{xeveadon and control of air/dust pollution to guard &win${ the adverse impact on

agdcultura1 land, crops, animals and farm workers.

The Joint Committee ned its }xogrws report on 09.09.2024 (Annexur%2), se&bIg aiore

tial$ to complete the tunaining activities in the post-monsoon season The progress report

of the Joint Conlmi Kee was considered by Han’bic NGT oa 12/09/2024 and dIe following

direotioas were issued to the Joint C:omnIittee, by Ron’bic National G teen TUblmal vide

order dated 12/09/2024 (Armexurb3):

Para qS. In the last pmagraph of the report, the Joint Comlniaee has sought time to

co?npteie the remaining acRvides of inspection in }mst..wtonsoon season, i.e., November

owwwd8 which coltId not be comp iend due to the 6 ongoing raMp season. Hence, the

Joint Comnittee is permitted to $te the wpplementwy report by way of an aMzvit at

teaM one week before the rzexf date of hearing,

Page 1 of 8
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2, Action taken by the Joint Cominittee, to comply with the directions of
IIon’bIc iNGT;

2.1.Site visit on 08/11/:2QBl:

A meeting and site visit was held on 08.11.2024 by the Joint Cornn£ttee at the stone crushers’

site to decide the monitoring locations fa! emission monitoring, ambient air quality

maiitalia& noise monitoring and also to finalize the futher course of action, for Bling the

supplementary !wort, in colnpIiarrc6 to the direcdong of Hon’bIa NOT issued wide order

dated !2/09/2024. It was observed that:

e 1>wing the joint visit, neither of the cru shers was operational.

The representatives of the stone cnuhers informed aat they have not yet received

clearance from the HPPCB ta r&SLime operations, in cornph&ace to the orders cf
the Hon'ble NGT dated !2/09/2024. It was directed by Hon*bic Tide order dated

12/09/2024 that “ Respondent No. 2 (HPPCB) will ensure that Respondent No. 1a

end !! operate only by complying with all the rlartus”

6 it was informed that_ the tIPP(=B has yet to verify Ole compliance, as directed by
the Hon’bk NCR to algwe that the stone crashers oman only once the norms
C+1 bt it IL/ tr

It was decided by the Joint Corxrmittee that:

i.

li.

iii.

Emission monitoring of both the stone crastiers will be carried out as per

standards nod$ed by h{oEF&CC.

Ambient air quality monitoring will be carded out in the nearby agricultural
SeIa s and, if necessary, at specific iaeadons, by associating the complainants
during the monitoring process.

Similarly, noise monitoring will also be earNed out as per prescribed
standards. .

iv.

Vr

vi+

The above alouitodng wai be carried out only when the stone aushers are in
regular operation at full/optimum capacity.

HPPCB, RO, Una will {nfonr! the status of stone carsberg with regard to
wgtaar operation at Ral/optimum capacity, in compliance to the dinations of

Hon’bIa N<YF issued ade Old% to p ian the monitoring.

The Joint Committee will also complete the pending activities including visit
the stone crusber£' ruining sites to verify compliance with the alviromtental
clearance conditions related to poliutior! control m%sure s.

Page 2 of 8
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It was observed that both the stone cru shers have implemented dust control measwes as

specified in the CP(IB Guidelines within the premises of the stone washers . lloww% dust

control measures are yet to impteynehted on the approach road leading to SQIIe crusher& it

was !njbr#red this approach road is under dispute dIre to dewwtcation pending with the

Revenue Department

The minutes of meeting (MoM) of the Joint Committee are enclosed as Aanexur%4.

A team of HPPCB Regional c>face, Una dso carded out inspection of both the stone cnwhers

on 08/11/2024, to verify the compliance of the observ ations made by the Joint Committee in

its ixogress nwa dated 09/09/2024. It was informed by HPPC:B vide lea@ No. 1477,-81

dated 14/11/20:24 (AnnexurhS) and letter No, 1482-86 dated 14/11/2024 (Ann9xure-6)

that both the Units have complied with the guidelines prescribed for stone crushers by ePCB

and the units has been permitted to operate the plant Gorltinuously. The copy of the report

dated 14/1 1/2024 filed by HPPCB before Hon’tHe NGT is enclosed as Anrrexure-7.

2.2.Site Visit dated 22/n/2024:

It was informed by mPC;B Regional ORicu Una vida email dated 19/11/2024 , HPPCB RO,

Una this office has arranged instruments required for the monitoring of process emissions,

aalbient air quality and rloise rnoratodng. The site visit was accordingly fixed on 21 “ and 22"d

November, for completing all the lwnc}ing activities (Anaexur b8).

However, an 20th November, 2024, another cornnlunio&tion (Annexurb9) received eoIn

H:PPCB Regional OfBwb Una, infonning that '' the above scheduLe of site visit b)' the Joint

C:ommi€tee was conveyed telephonicatiy to both the stone grus tIers. However, both wits have

submitted teuers in this ogIce regarding request to extend the period of inspection at crushers

citing artain reasons therein" The request for extension of the site visit was made by the

Units for the /ottawing reasons:

i)

ii)

iii)

The wit has q>FRed for permission of JCB. so the unit cannot do mi#f#g
activity from executed mining lease,
The route of the ntjyang lease in under dispute due to demarcation pending by
revem£e depcutwwnt.
The wat have not labour to rim the stone crIWhet plant.

Page 3 of 8
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The letters received korn the Units, as received Brom the HPPCB RO, Una are enclosed as

Airaexwr@10 and Aaa8xurbll.

Taking a strong view of the,fact that the Units are informed about the visit schedule of the

Joint C:otwrtitte€, which are otherwise intended to be wtannoanced, to ensure that the

factual S&It&iS is reported accurately to the NCT, it was decided to eattintte with the site

visit wen if these Un&s are not opwaaonat.

Accordingly, the site visit was conducted on 22/11/2€>24 and it was a surprise to note that

both the stone crush£rs wwe in operation with the minimum capacity, without any

iafaanation to HPPCB Regional OHcer, Un& Therefor% emi$$1orI and air quality could

not be conducted since the monitoring is required to conducted duribg continuous

operation and at optimum capacity, to get the representative results.

2.3.Veri6caaon of the Compliance of the conditions of Environmental Clearance
granted to both the stone crusher3:

The Joint Committee visited the mining leases (both River Bed and Hill Slope), during site

visit on 22/ 11/2024, to verify the canp}iance of the conditions of EC.

2.3.1. M/s. Sbree Shy8e Ftudr8 Stone erusher & Screening Plant Unit II (:Respondent
No. 1:1)

The Unit has obtained i) Environmental Clearance {No, 928 dated iS/07/202 i) for hill

slope mining with validity upa 14/07/2626 and ii) EnvkonmaKa! Ciearance (No,

EC:23BOQOHP120836 dated 19/05/2023) for river bed rnining with validity lip to

18/05/2028.

A oopy of 06 monthly compliance reports for EC conditions for both the above stated

mining 1%se areas wwe provided to the Joint Committee, which ere enclosed as Annexur@

12 and ABn6xure„.13 mspecdvely. E:xarttination of the compliance report pravided by the

Unit iwtReated that comptialice /lava been submitted with regard to stone crustters and not

the mba&g lease areas.

Both the mining lease areas were visited by the Joint inspection Coarmittee and following

was observed:

Page 4 of 8
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' No mining activity was observed in hill slope mining lease area 0.5707 hectares

situated in Mama a&d &lolHI Sainsowa!, Tehsil FlaroH, District Una (HP).

Photograph I & 2 ofAnnexure- 14.

' No mining &cdvi6es were observed in avm bed mining lease area of 1-07-36 hectares

situated in Maum-'Mobal Dharanipm, Tehsil £laroli, IXstrict Una W.Photograph 3

& 4 ofAnnexuro iS

The following condidoyts have also been i7npose{i in the Ewironwtental <::tewance issued

to the Hoyle anti}!er for tin slope and river bed VIIIang as air poRtaion control

measmvs, beside adler conditions:

i. The project proponent will iastaii a miniartm1 Q3 ambient air quality monitoring

stations with Qi in UFwind and 02 in downwind direction.

a. The project lxoponaa win develop green belt in 7.5-meter-wick safety zone an

along the mine lease bo.undary as per guidelines of CPC,’B in order to arrest

poKution ealanating iwm ruining operations within the lease.

It was observed that the Project Proponent is yet to comply WWI these coBditions, However,

tI was infornted that these conditions will be complied with, befote starting mining

operations.

23.1. M/8. Thaknr Enterprisw Unit rv {Re£pondent No. 1t))

The unit has obtained i) Environmental C:Imran w (No. EC23B001HP169251dated

19/05/2023) for river bed mining with vabdity upto 18/05/2028 .

A copy of 06 monthly caulpliarrce reports for EC condhion3 far the above stated mining lease

area was provided ta the Joint Camnittee, which is enclosed as (Annexur%16}.

Examination of the cenT nance report provided by the Unit indicated that compliance have

beea snbwtb£e d with regard to stone crushers and not the na8ing tease are&

The mining lease areas were visited by the Join€ COImattee and it was observed that :

' No mining activity was observed to be carried out/started yet in hill slope rnining

ie8se area :2-22-85 hectares situated in Mauza and MoIlal Gondpur Jaichand, Tehsil

Page 5 of 8
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Baron, District Una (HP). The EC granted for the said mining lease has been declared

invalid as it was granted by DEI AA in compliance to MOEFCC orders dated

28/ePY2023.(Aauexurb17).

t Wing activities were observed to be starn moaltiy as only arinor mining was

observed in the river bed arining lease area 2.9510 hectares situated in Mauza and

MauIlaI SadLer% Tehsil Hmo ii, District Una (HP), Photograph I & 2 of (Arraexur&

18)

The Mowing conditions have also been iwtpased irl the Ewiroyirneyttal Clearance issued to

the stone crusher for mt slope and river bed wayting as air poUuHoy! control mea£&tres,

beside o&ter corrciit ions:

i. The praj6ct proponent will install a uinimum Q3 arnbierrt air quality moidbrhg

stations with 01 in ul>wind and 02 in downwind direction.

ii. The prc>jul proponent wai develop green belt in 7.5-meter-wide safety zone all

along the mine lease boundary as per guideHries of CPC::B in order to arrest

pollution un8nating $:our mining operations within the lease.

It was observed that the Prof get Proponent is yet to eoniity with these condKbns, Howw%

it was infornted that these conditions will be complied with, before starting wat&ag

operations.

The Mining Department Una was requested to provide the details of mining carried out by

both the Stone Cruslnrg. As per informMion provided by the Mining Depalrnurt vide letter

No. 2329 dated 26/1 1/20B+ (Aaaexur%:19), norte of these two Stone Crushing Units have

carried out mining activities in their respective naaing tease weqs so far.

R£gardirtg source of huge quantity of raw nur&erin! aaa the finished products lying in the

premises, as observed by the Jolla cowtatt@ during previous insp@ems and also

tuported hIbS earlier report, it ++'as apprisa} by Minixg Iaspectot Una that the raw

material used by both the stone crustleys \vas generated from the excwation activities

dwiag the construcdoa \york at the project sites.

Page 6 of 8
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2.4. Noise monitoring:

The Joint Coma8ttee conducted noise monitoring at three locations in each Stone

Crushing unit .urldw nonq}wraaonai candiHons, to collect base-line data for fkhue

reference and use. The Noise rnonitodng results are enclosed as Anriexure„.20 and

Annexur@21 respectively.

3.Q.

1.

Conelusion and Reconlmendations;

It was observed thaI both the stone washers namely M/s. Thakur Enterprises Unit IV

(Respondent No la) and M/s. Shr€e Sitree Rtl&a Stone crusher & Screening Playa

U&it II {Respondent No. iI) have now complied with the observations made by the

Joint Committee in its earner report and ©£tdetines specifIedfar dust subpressio?t and

pollution control measwvs, within the premises of the Units.

2. However, dust coltNot measures are yet to iww lewtera on the approach road leading

to stone cfws}lets. It was informed this approach road is wider dispute due to

demarcation pending IViii! the Rave%ue DepaNntent, if is recommended that SPCB

ensures the implementa tion of guidelines specifIed for dust suppression and poll%don

control measwes. in the approach road, as well,

The source ewassion, ambient air qua&ty attd noise monitoving of both the stone

crustlets conld not be conducted by the Joint Committee, because both units lyere

not /unetioning at the tirn£ of kupecaon despite the direedons issued by HPSPCB

to make the crustlets IMp operational

3.

4. The base".IMe dUB of Noise rnonitoring, for future reference and use, has been

cotlected by the Joint Committee.

3. No mining 'acaviti€s were observed at River bed and Hill Slope waning sites of the

both ag Units. As per informadon provided by the Mining Department, none of these

two Stone Crushing Units have carded out rnining activities so far. Regarding sabo'ce

of hvge quantities of raw material and the fmished products lying in the premises, as

observed by the Joint C:omwGUee drrdng previous inspections and also reported in Us

earlier report, it was appHsed by Mining Inspector Una that the raw nmterial used

Page 7 of 8
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by both the stone crlrshers \vas generated /rom the excavation activities dtIting the

construction work at the project sites.

6. 7718 following coytdi£ions have also been imposed in the Ewironmenta! Clearance

isrued fo the stone crusher for hill slope and rIver bed waning ag air potlulion

controt measures, beside other condi£ions:

t. The proyeci proponem will inslall a mInimum 03 ambient air quaii ly
7noni£oring stat tons with 01 in upwirid and 02 in dowawind direction

h. The project proponent will develop green belt in 7.S-ueter-wide safety zone all
along the mine lease boundary as per guidelines of CPCB in order lo arres I
po!!u£ion emanating from mining operations within f he tease.

It \vas observed that the Project Proponent is yet to comply wHIt the above condilions,

However. it was informed that these condifioris wilt be complied with, before szartiH8

mining operations. II is recomrneridea that SPCB ensures the compliance ofthe condjgjons

imposed in EnHronmenta! Clearance with special reference to kill slope mining,

Adai tia

%\~A”"
RMI Qfficer Scientist 'F’,

CPGB Regional Diwctorate, Chandignh

Ft';.I-b'’ : : '. I.E-

Dis;!, '_ na {h-;'. J-
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Item No. 18 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 666/2024
(1.A. Nos. 94/2025, 27/2025 & 28/2025)

Shir Om Prakash & Ors Applicant(s)

Versus

State of HP & Ors. Respondent(s)

Date of hearing: 02.04.2025

CORAM: HON’BLE MR JUSTICE PRAKASH SHRrVASTAVA. C'HAIRPERSON
HON’BLE MR JUSTICE SUDHIR AGARWAL, JUDI(,'IAL MBMBER
HON’BLE MR JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant :
Respondent

Mr. Vishal Mahajan &l Mr. Anil Kumar, Advs. for Applicant
Mr. Vaibhav Srivastava, AAG with Mr. Bhargava Ravikumar, Adv. for HP
SPCB
Ms. Sanya Kaushal, Adv. for R - 1 to 3 & 9
Mr. Tarun Gupta & Mr. Sidhant Ranta, Advs. for R - 11 & 12

ORDER

1 In this Original application, the Tribunal is considering the issue of

non-compliance of environmental norms by R -lO & ll Stone Crusher

Unit.

2 The Tribunal vide order dated 03.07.2024 had appointed the Joint

Committee which had initially submitted the report dated 09.09.2024,

wherein a request was made to complete the remaining inspection after

monsoon and file a fresh report. The Joint Committee has now filed the

reply along with an affidavit of Respondent No. 3. The Joint Committee

has recorded the fol]owing conclusions and recommendations in the

report:

“3. O. Conclusion and Recommendations:

1 It was obserued that both the stone crushers namely M/ s.
Thakur EnterT)rises Unit IV (Resnondent Nn 1 nI and M/ q
Sttree Shree Rudra Stone crusher & Screening Plant Unit II
(Respondent No. 1 1) hatie now complied u;tth the
obseruatiorus made by the Joint Committee in its earlier

1
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report and guideLines specifIed for dust suppression and
poILution control measures, within the premises of the
Units

2. Hotveuer, dust control measures are yet to implement on
the approach road leading to stone crushers. It was
informed this approach road Ls under dispute due to
demarcation pending with the Reuenue Department. It is
recommended that SPCB ensures the implementation of
guideLines specifIed for dust suppression and pollution
control measures, in the approach road, as lyell.

3. The source emission, ambient air quaLity and noise
monitoring of both the stone crustlers couLd not be
conducted by the Joint Committee, because both units were
not functioning at the time of inspection despite the
directions issued by HPSPCB to make the crustlers fully
operational

4. The base-line data of Noise monitoring, for future reference
and use, has been coLlected by the Joint Committee.

5. No mining actiuities were obserued at Riuer bed and Hill
Slope mining sites of the both the Units. As per information
provided by the Mining Department, none of these two
Stone Crushing Units hat;e carried out mining activities so
far. Regarding source of huge quantities of raw material
and the fInished products lying in the premises, as
observed by the Joint Committee during preuious
inspections and also reported in its earlier report, it was
apprised by Mining Inspector Una that the raw material
used by both the stone crushers was generated from the
excauation actiuities during the construction work at the
project sites.

6. The foILowing conditions have aLso been imposed in the
Environmental Clearance issued to the stone crusher for
hill slope and doer bed mining as air pollution control
measures. beside other conditions:
i The project proponent will instaLL a minimum 03 ambient
air quality monitoring stations with Ol in upwirId and 02 in
(iownwind direction.
ii. The project proponent will deueLop green beLt in 7.5-
meter-wide safety zone aLL aLong the mine Lease boundary
as per guideLines of CPCB in order to arrest poLlution
emanating from mining operations within the Lease.

It was obserued that the Project Proponent is yet to comply with the
aboue conditions, Hotueuer, it was informed that these conditions
wiLL be compLied with, before starting mining operations. it is
recommended that SPCB ensures the compLiance of the conditions
imposed in Enuironmental CLearance with special reference to hiLL
slope mining . ”

3. Para 3.3 of the above report reveals that both units were not

functioning at the time of inspection, therefore, the source emission,

ambient air quality and noise monitoring could not be done by the Joint

Committee

2
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4. Inarned Counsel for the State seeks four weeks' time to conduct

the fresh inspection by the Joint Committee and file a fresh

supplementary report. In the fresh report, the Joint Committee will

disclose the source from where the respondents' stone crushers are

getting raw materials.

5. It will be open to the Counsel for the applicant also to file objection

to the report of the Joint Committee, if he so desires.

6. So far as 1.A. No. 27/2025 was filed for early hearing of I.A. No

28/2025, with afflux of time, 1.A. No. 27/2025 has become infructuous.

7. Learned Counse] for the applicant is directed to supply a copy of

the 1.A. No. 28/2025 and 94/2025 to the learned counsel for the

respondents within one week. Response to these I. A. can be filed within

two weeks thereafter.

8. List on 2 1.05.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 02, 2025
O.A. No. 666/2024
HB

3
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Single Window Clearance System
HP Ground Water Authority Shilnla

Govt. of Himac,ha] Pradesh

FORM -6

{See rule 25(2)}

CERTIFCATE OF REGISTRATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

Certified that the GROUND WATER SOURCE known as Existing Well Thakur Enterprises Unit tV Rajender Singh
VPO Dharampur (HP) located at 31' 27’ 03.4” & 76' 14’ 19.5” in area Mauza/ Khatta No 187, Khatauni No. 341,
Khasra No. 5196 in Dharampur, Tehsil . Harolt, DisK, Una and the water extracted there from is being used for the
purpose of Commercial use is registered with this Authority in favour of MS/MR/MESSRS Thakur Enterprises Unit IV
Rajender Singh VPO Dharampur vide REGISTRATION/Application NO. HPGWA-EU- 26542 of 2025 - 26 subject to the
following terms and conditions: -X" f/$, PPPBk14a

• The applicant is allowed to extract maximum 30000 Hrs/day of ground water from above mentioned well
• The applicant shaH construct a rainwater harvesting structure for the conservation and re-charge of ground water

in his\her\their premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act, 2022 and as per Guidelines to Regulate and Control Ground
Water extraction in the State of Himachat Pradesh notified vide NoU$cation No.1PH-BCA)3-1/2019-II dated
03.05.2021, wIthin six months of issuance of this CERTIFICATE OF REGISTRATION and intimatton will be given
to the EXECUTIVE ENGINEER, JSV Division Una No-I on its completion.

• The applicant shat i install a water digital flow meter with Telemetry system on the ground water extraction pipe so
as to check the water drawl at any time and will maintain its log book

• The applicant shall have to pay royalty based on the quantum of ground water extraction through EXECUTIVE
ENGINEER, JSV Division Una No-1 for the use of ground water to the MEMBER SECRETARY, HIMACHAL
PRADESH GROUND WATER AUTHORiTY as per the Himachal Pradesh Ground Water (Regulation and Control
of Development and Management) Rules 2007 or the rules which may, subsequently, be made applicable by the

• in case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
• That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case

the ground water in the area is adversely affected in terms of quantity and/or quality.
• Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
• Certificate regarding non/partial availability of water supply from the public water supply agency.
• The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on

ground water resources.
• The firm/applicant drawing water more than 10m3 /day of ground water shall construct piezometer, equipped with

DWLR of latest version within six months in consultation with the Sr. Hydrogeologist, GWO, JSV, Una (HP) and
monthly water level date shall be submitted to the Ground Water Organization and Himachal Pradesh Ground
Water Authority.

• All stakeholders abstracting ground water in excess of 1 00m3 /d shall be required to undertake annual water audit
through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/National Productivity Council (NPC) certified auditors and submit audit reports within three months of
completion of the same to Himachal Pradesh Ground Water Authority. All such stakeholders shall be required to
reduce their ground water use by at least 20% over the next three years through appropriate means,

• The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact
assessment report in consultation with Sr. Hydrogeologist GWO, JSV Una

State of HP

• The applicant shall have to get its Certificate of Registration renewed as per section 8 of
Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 on expiry of its validity.

System Generated Application. Printed DateTime:2025-02-10 13:02:20 Page Number: 1/2
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Single Window Clearance System
HP Ground Water Authority Shimla

Govt. of Himachal Pradesh

The holder of the registration of certificate shall be duly bound to maintain the aforementioned source in an
efficient, coordinated and economical manner and to use the water only for the purpose for which certificate of registration
has been given. The applicant shall abide by all provisions contained in the Himachal Pradesh Ground Water (Regulation
and Control of Development and Management) Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there
under; and the conditions of the registration certificate issued or specified by this Authority, failing which, the Authority
shall have the full powers to withdraw the registration and initiate the action under HP GROUND WATER Amendment
ACT 2022

[Digit,lly Sig„,d by M,mb„ s,„,t!,y HPGWA ,n 10 FeJ25 ]
Member Secretary (HPGWA)

System Generated Application. Printed DateTime:2025-02-10 13:02:20 Page Number:2/2
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Single Window Clearance System
HP Ground Water Authority Shimla

Govt. of Himachal Pradcsh

FORM -6

{See rule 25(2)}

CERTIFCATE OF REGISTRATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

Certified that the GROUND WATER SOURCE known as Existing Well Kapil Sharma Shree Shree Rudra Stone
Crusher Screening Plant Unit II VPO Dharampur, Tehsil Haroli District Una HP (HP) located at 31'’ 27’ 04.4” ' & 76"
14’16.0” in area Mauza/ Khatta No 447, Khatauni No. 690, Khasra No. 5158 in Dharampur, Tehsil . Haroli, Distt. Una
and the water extracted there from is being used for the purpose of Commercial use is registered with this Authority in
favour of MS/MR/MESSRS Kapi! Sharma Shree Shree Rudra Stone Crusher ScreenIng Plant Unit II VPO Dharampur,
Tehsil Haroli District Una HP vide REGISTRATION/Application NO. HPGWA-EU- 22068 of 2025 - 26 subject to the
following terms and conditions: -

W @ €/el
• The applicant is allowed to extract maximum 20000 hrs/day of ground water from above mentioned well.
• The applicant shall construct a rainwater harvesting structure for the conservation and re-charge of ground water

in his\her\their prernises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act, 2022 and as per Guidelines to Regulate and Control Ground
Water extraction in the State of Himachal Pradesh notified vide Notification No,IPH-B(A}3-1/2C)19-II dated.
03.05.2021, within six months of issuance of this CERTIFICATE OF REGISTRATION and intimation will be given
to the EXECUTIVE ENGINEER, JSV Division Una No-I on its completion.

• The applicant shatf install a water digital flow meter with Telemetry system on the ground water extraction pipe so
as to check the water drawt at any time and will maintain its log book.

• The applicant shall have to pay royalty based on the quantum of ground water extraction through EXECUTIVE
ENGINEER, JSV Division Una No-I for the use of ground water to the MEMBER SECRETARY, HIMACHAL
PRADESH GROUND WATER AUTHORITY as per the Himachal Pradesh Ground Water (Regulation and Control
of Development and Management) Rules 2007 or the rules which may, subsequently, be made applicable bY the
State of HP

• in case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
• That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case

the ground water in the area is adversely affected in terms of quantity and/or quality
• Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
• Certificate regarding non/partial availability of water supply from the public water suPPIy agencY.

• The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on
ground water resources.

• The firm/applicant drawing water more than 10m3 /day of ground water shall construct piezometer, equipped with
DWLR of latest version within six months in consultation with the Sr. Hydrogeologist, GWO, JSV, Una (HP) and
monthly water level date shall be submitted to the Ground Water Organization and Himachal Pradesh Ground
Water Authority.

• All stakeholders abstracting ground water in excess of 100m3 /d shall be required to undertake annual water audit
through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and IndustrY
(FICCI)/National Productivity Council (NPC) certified auditors and submit audit reports within three months of
completion of the same to Himachal Pradesh Ground Water Authority. All such stakeholders shall be required to
reduce their ground water use by at least 20% over the next three years through appropriate means.

• The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact
assessment report in consultation with Sr. Hydrogeologist GWO, JSV Una.

• The applicant shall have to get its Certificate of Registration renewed as per section 8 of
Himachal Pradesh Ground Water (Regulation and Control of Development and Management)

System Generated Application. Printed DateTime:2025-02-10 13:02:02 Page Number: 1/2
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Single Window Clearance System
HP Ground Water Authority Shimld

Govt. ofHimachal Pradesh

Amendment Act- 2022 on expiry of its validity.

The holder of the registration of certificate shall be duly bound to maintain the aforementioned source in an

efficient, coordinated and economical manner and to use the water only for the purpose for which certificate of registration
has been given. The applicant shall abide by all provisions contained in the Himachal Pradesh Ground Water (Regulation
and Control of Development and Management) Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there
under; and the conditions of the registration certificate issued or specified by this Authority, failing which, the Authority
shall have the full powers to withdraw the registration and initiate the action under HP GROUND WATER Amendment
ACT 2022

[Digitally Signed by Member Secre1 HPGWA ,n IO F,0425 ]

Member Secretary (HPGWA)

System Generated Application. Printed DateTirne:2025-02-lC) 131)2:02 Page Number:2/2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15620423/A-17512 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act, 1981 received on 28/04/2025 from Mohit Bharti, JEE.

HP Statc Pollution Control Board RO Una a Grab sample of at 9 metre away from Screening unit (

Downwind) ofShree Shree Rudra Stone Crusher and Screening Plant Unit I1, 5151,5158 VPO
Dharampur, Tehsil Haroli District Una HP, Haroli DisH. Una. H.P. 177209 on dated 26/04/2025 for

analysis. The sample was in a condition fit for analysis reported below:

1 further certify that I have analyzed the aforementioned sample on 28/04/2025 to

07/05/2025 and declare the result of analysis is to be as follows :-

PL P .S

Parameter N ame Remark/ResultPermissible LimitUnitsResults
Analysis

SPM 483.35 microgram l600 Within
Permissible Limitmes/m:3

The condition of the seals. fastening and container on receipt was asfollc)ws:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB 104, The envelope contained details of sample

like source of sample, hIne and date ofcol]ection. name and designation of person who had collected the siunple.

Signed this on 07/05/2025

Remarks of Lab Head:

Compare with standards.

Sunil Rana, SO
(State Board Analyst)

RL Una

From:

H.P. STATE POLLUTION CONTROL BOARD.

RL Una

T () B

Shree Shree Rudra Stone Crusher and Screening Plant Unit II

5151 ,5 158 VPO Dharampur, Tehsil Haroli District Una HP, Haroli,

'This is computer generated document from HPOCMMS Page 1 of 2
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DisK.Una, H.P. 177209

This is computer generated document from HPOCMMS Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15621146/A-17510 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act, 1981 received on 28/04/2025 from Gurpreet Singh

Atwal, JEE, HP State Pollution Control Board RO Una a Grab sample of 08 meters from screening unit
(downwind of the Stone Crusher unit) of Shree Shree Rudra Stone Crusher and Screening Plant
Unit I1, 5151,5158 VPO Dharampur, Tehsil Haroli District Una HP, Haroli DisH. Una, H.P. 177209

on dated 25/04/2025 for analysis. The sample was in a condition fit for analysis reported below

T further certify that I have analyzed the aforementioned sample on 28/04/2025 to

07/05/2025 and declare the result of analysis is to be as follows :-

S PL P

Permissible Limit Remark/ResultResults Units
Analysis

564.47 r Within
Permissible Limitmes/m:3

Parameter N ame

SPM

The condition of the seals, Rtstening and container on receipt was asfollows:-

Filter paper was cnc]osed in sealed envelope with thc inrprcssion of HPPCB253. The envelope contained details of sample

like source of sample, time and date of collection, name and designation of person who had co]lected the sample.

Signed this on 07/05/2025

Remarks of Lab Head;

Compare with standards

Sunil Rana, SO
(State Board Analyst)

RL Una

From :

H.P. STATE POLLUTION CONTROL BOARD.

RL Una

I () :

Shree Shrcc Rudra Stone Cmshcr and Screening Plant Unit II

5151 ,5 ] 58 VPO Dharampur, Tehsil Haroli District Una HP, Haroli.

“This is computer generated document from HPOCMMS’ Page 1 of 2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15622268/A-17514 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act, 1981 received on 28/04/2025 from Gurpreet Singh
At\val, JEE, HP State Pollution Control Board RO Una a Grab sample of 09 meters from screening unit
(downwind of unit) ofThakur Enterprises Unit IV, VPO Dharampur, Tehsil Haroli District Una
HP, Haroli Distt. Una, H.P. 177209 on dated 25/04/2025 for analysis, The sample was in a condition fit for

analysis reported below:

I further certify that I have analyzed the aforementioned sample on 28/04/2025 to

07/05/2025 and declare the result of analysis is to be as follows :-

S IP

Parameter Name Results Permissible LimitUnits Remark/Result
lysisA

SPM 567.03 nI Within
es/m:3 Permissible Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB253. The envelope contained details of sample

like source of sample, time and date of collection, name and designation of person who had collected the sample,

Signed this on 07/05/2025

Remarks of Lab Head:

Compare with standards.

Sunil Rana, SO
(State Board Analyst)

RL Una

From :

H.P. STATE POLLUTION CONTROL BOARD.
RL Una

To:

Thakur Enterprises Unit IV

VPO Dharampur, Tehsi] Haroli District Una HP, Haroli.

"This is computer generated document from HPOCMMS' Page 1 of 2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15621005/A-17511 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act, 1981 received on 28/04/2025 from Mohit Bharti, JEE.

HP State Pollution Control Board RO Una a Grab sample of at 9 metre away from Screening unit (

Downwind) ofThakur Enterprises Unit IV, VPO Dharampur, Tehsil Haroli District Una HP,
Haroli DisH. Una, H.P. 177209 on dated 26/04/2025 for analysis. The samplc was in a condition fit for
analysis rcpol lcd below:

I further certify that I have analyzed the aforementioned sample on 28/04/2025 to
07/05/2025 and declare the result of analysis is to be as follows :-

S

Results Units Remark/ResultPermissible Limit
Analysis

578.35 Withinmicrogram 1600
mes/m:3 Permissible Limit

Parameter Name

SPM

The condition of the seals, fastening and container on receipt was asfo11c)\vs:-

Filter paper was enclosed in sealed enve]opc with the impression of HPPCB 104, The envelope contained detai]s of sample

like source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 07/05/2025

Remarks of Lab Head:

Compare with standards.

Sunil Rana, SO
(State Board Analyst)

RL Una

From :

H.P. STATE POLLUTION CONTROL BOARD,
RL Una

To:

Thakur Entcrpriscs Unit IV

VPO Dharampur, Tchsil Haroli District Una HP. Haroti.

"This is computer generated document from HPOCMMS Page 1 of 2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15620133/A-17508 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act, 1981 received on 28/04/2025 from MohR Bharti, JEE.

HP State Pollution Control Board RO Una a Grab sample of the rooftop of the Tubewell Building,
situated in the adjacent agricultural field. ofShree Shree Rudra Stone Crusher and Screening
Plant Unit I1, 5151,5158 VPO Dharampur, Tehsil Haroli District Una HP, Haroli Distt. Una, H.P.

177209 on dated 26/04/2025 for analysis. The sample was in a condition nt for analysis reported below:

I further certify that I have analyzed thc aforementioned sample on 28/04/2025 to

07/05/2025 and declare the result of analysis is to be as follows :-

ETERSS P

Permissible LimitUnits

microgram INA
mes/m:3

Parameter N ame

PM 10

Results

119.79

Remark/Result
Analysis
NA

The condition of the seals. fastening and container on receipt was dsfollows:-

Filter paper was enclosed in se,IIed envelope with the ilnpression of HPPCB 104. The envelope contained dctai]s of sample

like source of sample, time and dale of collection, nanrc and designation of person who had collected the siunplc.

Signed this on 07/05/2025

Remarks of Lab Head:

Sunil Rana. SO
(State Board Analyst)

RL Una

From :

H.P. STATE POLLUTION CONTROL BOARD.
RL Una

To:

Shree Shrec Rudra Stone Crusher and Screening P]ant Unit II

515 1 ,5 158 VPO Dlrarampur, Tehsil Haroli District Una HP, Haroli.

“This is computer generated document from HPOCMMS Page 1 of 2
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H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

Report No: 15622034/A-17504 07/05/2025

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29

of the Air (Prevention and Control of Pollution) Act. 1981 received on 28/04/2025 from Gurpreet Singh

Atwal, JEE, HP State Pollution Control Board RO Una a Grab sample of Near to tubewell area in
adjacent agriculture field ofShree Shree Rudra Stone Crusher and Screening Plant Unit II,
5151,5158 VPO Dharampur, Tehsil Haroli District Una HP, Haroli Distt. Una, H.P. 177209 on dated

25/04/2025 for analysis. The sample was in a condition fit for analysis reported below:

T further certify that I havc analyzed the aforementioned sample on 28/04/2025 to

07/05/2025 and declare thc result of analysis is to be as follows :-

ETEPLS

Remark/ResultPermissible LimitResultsSr Parameter Name Units
AnalysisNo

NAmicrogram INA78.78PM 101

mes/m:3

The condition of thc seals. krstening and containcr on receipt was asfollows:-

Filter paper was enclosed in 5calcd envelope with the impression of HPPCB253, The cnvclopc contained dctai]s of sample

like source of sample, time and date ofcol]cction, name and designation of person who had collected the salnplc

Signed this on 07/05/2025

Remarks of Lab Head:

Sunil Rana, SO
(State Board Analyst)

RL Una

From:

H.P. STATE POLLUTION CONTROL BOARD,
RL Una

T () :

Shree Shree Rudra Stone Clushcr and Screening Plant Unit II

5151 ,5 158 VPO Dharampur. Tehsil Haroli District Una HP, Haroli.

“This is computer generated document from HPOCMMS Page 1 of 2
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Casella CEL Ltd.

faj'igghtReport On CEL.63X

Instrument Model CEL-633C

Serial Number

Start Date & Time

2145551 LCeq-LAeq

LAleq

11.1 dB

57.7 dB

84.2 dB

Free Field

25-04-2025 17:41 :45

00:00:48 HH:MM:SS

15-03-2025 16:33:43

114 dB

25-04-2025 17:24:43

Duration 00: 17:02 HH:MM:SS LAE

J/

LAeq 54.3 dB Response

End Date & TimeLCpeak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

97.3 dB (25-04-2025 17:30:43)

54.3 dB Pause Duration

54.3 dB

77.9 dB (25-04-2025 17:26:59)

79.9 dB (25-04-2025 17:26:59)

34.2 dB (25-04-2025 17:29:49)

35 dB (25-04-2025 17:30'56)

68.5 dB

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

LAlmax with Time

LAFmin with Time

LAlmin with Time

0.0 dB

No

No

Cumulative

Ovedoad

LZeq Battery Low

ResultLCeq

Notes

65.4 dB

Beg - 25-04-2025 17:24:43

25 Hz
12.5 Hz

&§
400 Hz

gaD Hz
!„6 KHz

3.15 KHz

/

Page 1 of 3
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Casella CEL Ltd.

faiRlightReport On CEL-63X

LCec} - 25-04-2025 17:24:43

LAeq - 25-Q4-2025 17:24:43

25 Hz
12,5 Hz

108 Hz 400 Hz 1.6 KHz 6.3 KHz
Sa Hz 20C Hz 800 Hz 3.15 KHz 12.5 KHz

1 7Fwlax - 25-04-2825 17:24:43

25 Hz IOG Hz {DC Hz
12.5 Hz SC Hz 200 Hz 808 Hz

1.6 KHz 6.3 KHz
3.15 KHz !2.5 KHz

Page 2 of 3
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Casella CEL Ltd.

LCFrnax - 25-04-2025 17:24:43

faj'igghtReport On CEL-63X

+00 Hz

gj

i, 6 KHz

3.15 KHz

laD Hz
ZaC Hz

LAFmax - 25-04-2025 }7:24:43

70

bO

SO

40

30

20

IU

a

25 Hz
12.5 Hz 58 Hz

IEe KHz
8£}a Hz

8.3 KHz
3.15 KHz

Page 3 of 3
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Casella CEL Ltd.

faj'#gghtReport On CEL.63X

Instrument Model CEL-633C

Serial Number

Start Date & Time

Duration

2145551

25-04-2025 23:31 : 11

00:07: 10 HH:MM:SS

43.8 dB

83.8 dB (25-04-2025

43.8 dB

43.8 dB

67.6 dB (25-04-2025

69.4 dB (25-04-2025

36,5 dB (25-04-2025

37.8 dB (25-04-2025

67.2 dB

64.9 dB

LCeq-LAeq 21.1 dB

48.4 dB

70.2 dB

Free Field

25-04-2025 23:38:21

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

LAleq

LAE

LAeq Response

End Date & TimeL(;peak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

23:36:01)

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

23:31:11)

23:31:11)

23:32:07)

23:32:04)

LAlmax with Time

LAFmin with Time 0.0 dB

No

No

Cumulative

LAlmin with Time Overload

LZeq Battery Low

ResultLCeq

Notes

LZeq 25-04-2025 23:31:11

g

25 Hz

a
Ta

6„3 KHz
!2,5 Hz SC Hz 200 Hz 800 Hz .3.15 KHz 12.5 KHz

Report Generated By Insight CEL-63x - Casella CEL Ltd - On 09-05-2025 At 15:33:51 Page 1 of 3
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Casella CEL Ltd.

Report On CEL.63X

LCeq - 25-04-2025 23:31:11

25 Hz
12.5 Hz

T––r––r–

1.6 KHz 6t3 KHz
12.5 KHz808 Hz 3.15 KHz

Ice Hz

LAeq - 25-04-2025 23:31: II

12.5 Hz 58 Hz 206 Hz 8DQ Hz

LZFnrax - 25-04-2025 23:31: i!

3.15 KHz 12.5 KHz

nOU

25 Hz !00 Hz 480 Hz
12.5 Hz 50 Hz 200 Hz BDO Hz

Report Generated By Insight CEL-1

3.15 KHz !2.5 KHz
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Casella CEL Ltd.

fajR:ightReport On CEL-63X

LCFrnax - 25-04-2025 2:3:31: iI

70

EB

5 D 1

g 40 i’+i£g:1,,'lg:.'++',.38

20

@gi
25 Hz

12.5 Hz sa Hz 200 Hz 808 Hz 3.15 KHz 12.5 KHz

LAFrnax - 25-04-2825 23:31:!!

25 Hz
hMM„„g+baKe

1,B KHz 6.3 KHz
!2.5 KHz880 Hz 3,15 KHz20C Hz

Report Generated By Insight CEL-63x - Casella CEL Ltd Page 3 of 3
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Casella CEL Ltd.

faj"alightReport On CEL.63X

Instrument Model CEL-633C

Serial Number

Start Date & Time

Duration

LAeq

LCpeak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

LJ\Imax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551

25-04-2025 15: 12: 17

00:08:46 HH:MM:SS

74.4 dB

98.7 dB (25-04-2025 15:13:47)

74.4 dB

74.4 dB

80.2 dB (25-04-2025 15:15.46)

81.5 dB (25-04-2025 15:15:25)

69 dB (25-04-2025 15:20:56)

69.2 dB (25-04-2025 15:20:56)

80.2 dB

78.6 dB

LCeq-LAeq

LAleq

LAE

Response

End Date & Time

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

Overload

Battery Low

Result

4.2 dB

75.2 dB

101.6 dB

Free Field

25-04-2025 15:21 :03

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

0.0 dB

No

No

Cumulative

LZect - 25-04-2025 IS: 12: 17

#!!

25 Hz

12.5 Hz 50 Hz 200 Hz 808 Hz 3.15 KHz 12.5 KHz

Report Generated By Insight CEL-63x - Casella CEL Ltd - On 09-05-2025 At 15:21:03 Page 1 of 3
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Casella CEL Ltd.

LC:eq - 25-04-2025 IS:!2: 27

faFigghtReport On CEL.63X

25 Hz
12,5 Hz

ice Hz 460 Hz 1.6 KHz 6.3 KHz
58 Hz 208 Hz 8GC Hz 3.IS KHz 12.5 KHz

LAe€4 - 25-04-2825 1S: 12:17

i ! !!:

460 Hz
8B£3 Hz

iCa Hz
zaG Hz

iigjji£g

1,6 KHz
3. iS KHz

;}@
6,3 KHz

!2.5 KHz

LZFa}ax - 25-04-2825 15: 12:{7

4DQ Hz

BBB HzleE HI
1.6 -KHz

3.15 KHz

Page 2 of 3
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Casella CEL Ltd.

eapigght:Report On CEL.63X

LCFntw - 25-04-2025 15:12:37

§

25 Hz
12.5 Hz

ICC Hz 400 Hz 1.6 KHz 6.3 KHz
56 Hz 208 Hz 868 Hz 3.15 KHz 12.5 KHz

LAFmax - 25–04-2025 15: i2: 37

25 Hz
12.5 Hz 58 Hz

lea Hz qca Hz
zaG Hz aDD Hz

1,6 KHz 6,3 KHz
3. IS KHz 12.5 KHz

Report Generated By Insight CEL-63x - Casella CEL Ltd - On 09-05-2025 At 15:21:03 Page 3 of 3
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Casella CEL Ltd.

faj'igghtReport On CEL-63X

Instrument Model CEL-633C

Serial Number

Start Date & Time

Duration

LAeq

LCpeak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

LAlmax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551 LCeq-LAeq 7.3 dB

74 dB

100.7 dB

Free Field

25-04-2025 15: 10: 19

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

25-04-2025 15:00:20

00:09:59 HH:MM:SS

LAleq

LAE

72.9 dB Response

End Date & Time104 dB (25-04-2025 15:00:25)

72.9 dB Pause Duration

72.9 dB Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

84.1 dB (25-04-2025 15:01:23)

85.5 dB (25-04-2025 15:01.23)

52.7 dB (25-04-2025 15:02'24)

55.5 dB (25-04-2025 15:02: 18)

88.6 dB

0.0 dB

No

No

Cumulative

Overload

Battery Low

Result80.2 dB

LZeq - 25-04-2025 IS:00:20

80 P ;g§l§60

: :1

20

!! !!

a

25 Hz

12„5 Hz 50 Hz

!!!!!!

§

6.3 KHz
12.5 KHz

1.6 KHz
3.15 KHz

Report Generated By Insight CEL-m Page 1 of 3

1066



b'S /-

Casella CEL Ltd.

LCeq - 25-04-2025 15:0€}:20

aiX;ightReport On CEL.63X

IrG KHz 63 KHz
3.15 KHz 12.5 KHz

Uleq - 25-04-2025 IS:aa:28

3.15 KHz
6.3 KHz

1.2.5 KHz

LZFK}ax - 25-04-2025 Is:aa:20
100

:@
#:4:::

$60

ba g
4B

20

&a

lea Hz25 Hz
12..5 Hz 50 Hz

6.3 KHz
3.15 KHz 12.5 KHz200 Hz

Report Generated By Insight CEL-63F Page 2 of 3
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Casella CEL Ltd.

LCFrnax - 25-04-2025 IS:{}{):20

faj*igightReport On CEL-63X

;$1

25 Hz
IZr5 Hz

§]

leG KHz
888 Hz 3815 KHz

LAFrnax - 25-04-2025 is:aa:20

80

ba

B 40

20

a

25 Hz

12,5 Hz
leG Hz

Sa Hz
1,6 KHz

J. IS KHz800 Hz
6,3 KHz

!2.5 R.Hz

Page 3 of 3
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Casella CEL Ltd.

faj"igghtReport On CEL-63X

Instrument Model CEL-633C

Serial Number

Start Date & Time

Duration

LAeq

LC;peak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

LAlmax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551 LCeq-LAeq 13.4 dB

66.1 dB

92.5 dB

Free Field

25-04-2025 15:31 :45

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

25-04-2025 15:23: 15

00:08:30 HH:MM:SS

LAleq

LAE

65.4 dB

96.7 dB (25-04-2025 15:24:43)

65.4 dB

Response

End Date & Time

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

65.4 dB

73.5 dB (25-04-2025 15:28:00)

77 dB (25-04-2025 15:28100)

61.9 dB (25-04-2025 15:29:05)

62 dB (25-04-2025 15:29:10)

83.8 dB

0.0 dB

No

No

Cumulative

Overload

Battery Low

Result78.8 dB

LZeq 25-04-2025 IS: 23 : 15

60

25 Hz
12.5 Hz 50 Hz

ICD Hz 400 Hz
200 Hz BCC Hz

1,6 KHz 6.3 KHz
'3.15 KHz 12.5 KHz

Page 1 of 3
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Casella CEL Ltd.

LCeq - 25-04-2025 15:23: iS

fajRlightReport On CEL-63X

25 Hz
12,5 Hz

ICC Hz qCIO Hz 1.6 KHz 6.3 KHz
50 Hz 208 Hz 800 Hz 3.15 KHz 12.5 KHz

L/\eq - 25-04-2025 IS:23: iS

106 Hz

200 Hz 3.15 KHz 12.5 KHz

LZFfnax - 25-04-2025 iS:23: i5

25 Hz

50 Hz
+Qa Hz

BDa Hz
1.6 KHz

3.15 KHz 12.5 KHz

Page 2 of 3
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Casella CEL Ltd.

LCFmax - 25-04-2025 15:23:}5

faiTiIIghtReport On CEL.63X

80

60

48

20

a

25 Hz
12,5 Hz

1l6 KHz
3.15 KHz

ICC Hz
F–F–h

qaa Hz
206 Hz

6+3 KHz

LAFa}ax - 25-04-2025 15:23: 35

70

Ba

50

40g
[

30

20

kr&la

0

25 Hz
12.5 Hz 50 Hz

1, 6 KHz
800 Hz 3.15 KHz

laB Hz
288 Hz

Report Generated By Insight CEL.6 Page 3 of 3
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Casella CEL Ltd.

faiRlightReport On CEL-63X

Instrument Model CEL.633C

Serial Number

Start Date & Time

Duration

LAeq

LC;peak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

LAlmax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551

25-04-2025 15:32:21

00:09:24 HH:MM:SS

69.9 dB

98.9 dB (25-04-2025

69.9 dB

69.9 dB

76.1 dB (25-04-2025

78.2 dB (25-04-2025

66.4 dB (25-04-2025

66.8 dB (25-04-2025

85.6 dB

79.4 dB

LCeq-LAeq

LAleq

LAE

Response

End Date & Time

9.5 dB

70.7 dB

97.4 dB

Free Field

25-04-2025 15:41 :45

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

15:33:19)

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

Overload

15:37:58)

15'37:58)

15:35:12)

15:33: 12)

0.0 dB

No

No

Cumulative

Battery Low

Result

LZeq - 25-04-2025 IS:32:21

g

400 HzICe Hz

DO
U

12.5 Hz 50 Hz 200 Hz 80 C) Hz 3.15 KHz !2.5 KHz

Report Generated By Insight CEL-63x - Casella CEL Ltd - On om Page 1 of 3
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Casella CEL Ltd.

faj"igghtReport On CEL.63X

Lee(; - 25-04-2025 15:32:21

25 Hz
12,5 Hz

leO Hz 400 Hz 1.6 KHz 6.3 KHz

5Q Hz 206 Hz 800 Hz 3.:iS KHz 12.5 KHz

LJ\eq - 23-04-2025 IS:32:21

25 Hz
12,5 Hz

tCB Hz 400 Hz 1.6 KHz 6.3 KHz
Sa Hz 208 Hz BBQ Hz 3.15 KHz 12.5 KHz

LZFR}ax - 25-04-2025 ]5:32:21

l@

25 Hz
12.5 Hz 50 Hz

leG Hz

260 Hz

4Ba Hz

888 Hz

1.6 KHz 6.3 KHz

3.15 KHz !2.5 KHz

Report Generated By Insight CEL-63x - Casella CE Page 2 of 3
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Casella CEL Ltd.

faiRlightReport On CEL.63X

LCFmax - 25–04-2025 }5::32:21

F}y

25 Hz
12.5 Hz

IGO Hz 400 Hz 1.6 KHz 6.3 KHz
50 Hz 208 Hz 8CD Hz 3.15 KHz 12.5 KHz

LAFmax - 25-04-2025 15:32:2 1

HUb , fh { ,iL+ r '

6.3 KHz1, 6 KHz

BBQ Hz 3.15 KHz

ICC Hz

Report Generated By Insight CEL-63x - CasellatE[ Page 3 of 3
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Casella CEL Ltd.

faj"ilightReport On CEL-63X

Instrument Model CEL.633C

Serial Number

Start Date & Time

Duration

LAeq

LC;peak with Time

Lepd(Projected)

Lex8h(Projected)

LAFmax with Time

LAlmax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551 LCeq-LAeq

LAleq

LAE

Response

End Date & Time

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

Overload

Battery Low

Result

8 dB

69.6 dB

95.8 dB

Free Field

25-04-2025 15: 54:21

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

25-04-2025 15:43:44

00: 10:37 HH:MM:SS

67.7 dB

98.4 dB (25-04-2025 15:50:59)

67.7 dB

67.7 dB

77.7 dB (25-04-2025 15:47:57)

80.9 dB (25-04-2025 15:47:57)

60.9 dB (25-04-2025 15:51:24)

61.3 dB (25-04-2025 15:51:24)

0.0 dB

No

No

Cumulative

81.7 dB

75.7 dB

LZec! - 25-04-2025 IS:43:44

I: iT%

6B

W

IIi{:?i:rJ:i;1§c;g 41) gi11

20 iib

kEi BEb
8

25 Hz iCe Hz
12,5 Hz 260 HzSC Hz aaa Hz 3.15 KHz

6.3 KHz

Report Generated By Insight CEL-63x - Casella CEL Ltd - On 09-05-2025 At 15:25: 18 Page 1 of 3
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Casella CEL Ltd.

farigghtReport On CEL.63X

LCec{ - 25-04-2025 15:43:44

{#

li!q: ='1

25 Hz
12,5 Hz

leO Hz 400 Hz 1.6 KHz 6.3 KHz
58 Hz 200 Hz 808 Hz 3. iS KHz 12.5 KHz

U\eq - 25-04-2025 15:43:44

25 Hz
12.5 Hz

leD Hz qca Hz 1.6 KHz 6.3 KHz

SO Hz 20D Hz 808 Hz 3.15 KHz 12.5 KHz

LZF{Dax - 25-04-2025 15:43:44

25 Hz iDa Hz 4aD Hz
12.5 Hz 50 Hz 208 Hz BDa Hz

Report Generated By Insight CEL-6:

1.6 KHz 6.3 KHz
3.15 KHz 12.5 KHz

Page 2 of 3
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Casella CEL Ltd.

LCFmax - 25-04-2025 15:43:44

fajKgghtReport On CEL.63X

80

eD

qC

28

B

25 Hz
12,5 Hz

laC Hz lie KHz

b

6.3 KHz
12.5 KHz

LAFfTtax - 25-04-2025 15 :43:44

60

a

25 Hz
12.5 Hz

400 Hz
208 Hz 800 Hz

laG Hz I,$ KHz
3.15 KHz

Page 3 of 3
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Casella CEL Ltd.

faiTilightReport On CEL.63X

Instrument Model CEL-,633C

Serial Number

Start Date & Time

Duration

LAeq

LCpeak with Time

LeE)d(Projected)

Lex8h(Projected)

LAFmax with Time

LAlmax with Time

LAFmin with Time

LAlmin with Time

LZeq

LCeq

Notes

2145551

25-04-2025 15:56:07

00:09:43 HH:MM:SS

59.8 dB

94.2 dB (25-04-2025 15

59.8 dB

59.8 dB

71.4 dB (25-04-2025 15

72.9 dB (25-04-2025 15

54.9 dB (25-04-2025 16

55.4 dB (25-04-2025 16

80.8 dB

72.5 dB

LCeq-LAeq 12.7 dB

61.1 dB

87.5 dB

Free Field

25-04-2025 16:05:50

00:00:00 HH:MM:SS

15-03-2025 16:33:43

114 dB

LAleq

LAE

Response

End Date & Time58:09)

Pause Duration

Calibration (Before) Date

Calibration (Before) SPL

Calibration (After) Date

Calibration Drift

59:12)

59:11)

01 :14)

01 :14)

0.0 dB

No

No

Cumulative

Overload

Battery Low

Result

LZeq - 25-04-2025 IS:56:07

70

g::::i40

28

£le

C

25 Hz

12,5 Hz
1,6 KHz

888 Hz
iac Hz 6.3 KHz

3.15 KHz

Report Generated By Insigt 15:25:51 Page 1 of 3
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Casella CEL Ltd.

LC:eq - 25-04-2025 IS:56:07

faFRgghtReport On CEL-63X

70

& D ]
i!if

3D

Wla

;:I; Iii:a

25 Hz
12,5 Hz 50 Hz

b}#!!!:

qC}0 Hz IIB KHz
208 Hz 8D0 Hz 3.15 KHz

LAe€; - 25-t:)4-2025 IS:56:07

400 Hz
206 Hz

F+-'}--'++by
1, 6 KHz

3.15 KHz

LZFa}ax - 25-04-2025 15:56:07

1.6 KHz

3'15 KHz

6.3 KHz

12.5 KHz

Report Generated By Insight CEL-63x - Casella CEL m Page 2 of 3
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Casella CEL Ltd.

LCFrnax - 25–04-2025 15:56:07

faj"i:ightReport On CEL.63X

5 Hz
56 Hz

1, 6 KHz
3.15 KHz

§}$

6.3 KHz
12.5 KHz

b
100 Hz

206 Hz

LAFatax - 25-04-2025 IS:56:07

25 Hz
12.5 Hz

6.3 KHz
!2.5 KHz

q$0 Hz
208 Hz 8CD Hz

1,6 KHz
3.15 KHz

Report Generated By Insight CEL-63x - Case Fia a Page 3 of 3
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a 77- flowntye - it

Xt>, ; } gd\ I,U {-Bbl!)-i„ aphU-UNA-
{ }{}}cc iI{ itte &ii it!!}g C>;1'ic©r+ tina
i); sit , tina {}i, i:’, }

gq g
enTail

OH& 1)}}teLl; OQ . I}$,:{i= $

fil

KG I;Itv Ironlnant at 111kgineer ,

!'tF’SP( TEI) tJtla , District { ini !{.P,

Subject :- iain i !nspee6<}a }tcpart of Stone Crust}ers located in village !Jhar3mpur. Tehsi4 }i&roii,
iJis€rict tilr8 irl pursuance of the directions issued by ibc i lo!!'bk National €3r6<in -Yrihtln83t
Nc\v Delhi vi(ie order dated 83.04 .:D2 S passed in CIA No. 666 of :OII titled as t")tn Prakash
& C>rs. Versus Si atc of t„lP & C>rs, L: ;; };P ;fF;! !:: :: b: : • : S:

Sir

It is $iIb lu it ted IiIat two stone crusherli are cstabiisit€d iIt viIInpc I)IraNnrp tw:

!„ M / s StIrec Shr©u fludr& Stone Cmi i,hur and Screening Piant Llnit-11 {Pr©pri€£or: Si3r+ b;Iipil Sharm&T
son of Shri S8rlsar C'hand} on Kbe\\; at No. 4$2 min. Kit&iaUIIi No, 733. K IUIsra No, 5i5 i & Si Sgt

land measuring a'39-it) hectare as per J&ruahii11cli ibf the year :t> ! ?-:Y) IS of Nt,dta i fNt3rarnpur,
Teh sit Maru Il, Distric£ i.?oil

&t/$ 1 b&!cur }':nterprisc s tinit-IV { Proprietor: Shri RajiII(icr Sing it son of Sitri Kasitnlir Singh) an
Khen iit No„ SSI , KhatdtIIIi No. 803, Ktla sra No. 5:69. SI 94. $$ 6.i, Si9:* Stc> S. Si 6.3. iii 96 813£:i

lig i, land meas}ning 0:88:Gb . hesiare as per iain ab8ndi ii>r the year 3f3 i ?- 3a ig of Mob;ii

;

As per the £vdem, dated 0:.!W.2025 wsm! in £'JA No. 666 of :O:4 {itiL’a in Cim !>rai-ash & t )rh- Venn$

have suItwlifted bit is h$ prcqif of source of raw material being used iii the stone trust}ers. S€rtltii+> of lll€

ii:;;:::=:B{ii liU;:::::

procured

$#;
; {};

M/ s Slir©c Itu iI.ra } }{i} asra na +??}. 4?q&, 47$7,

(Jel '}khsi! Ghm18d i B&doh measuring a3.?a-=2 HecQws

{+::1:+1IT?i: iIiiit): §Jl
!6,%;:GNI ; - ' i ::

;RIg

the nl ate ri iII
procured. i}: : if : : : :: i: : :a

l:, ., „,-, „,„_,.,I}. .' ,J.:

-gF£;gIf gb;;rita
Prop. M/ s Sttree
S} tree Rudra

Slalre Crusttet
Ut la-{f , VP€3

DhBraJn pta
i'#b%}} . i'f wg! i

1)i strict i/Ira tiP i
:::a4;:if:B:/:+ f: Hi j ri } Hi %: i

/it>Dhl-I

t?i strict Ling iiP

I'' ' -;'"''’-’--"“
iIi::;:hi;:}li,;'3#}£’;£§
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nigRa {'g£ tg i;iF

iTS Xt’F: .}{.lil;' it CHI$!kr&qr$
Hasat 'Feb$itV !q:}

IT}; ${{'it ! WHaliRa
{}}„!;,

Z$6 ] ,2:
} .:}$ 72,

K. k) ; iBfa
$63.2$$4. :$6$;aSTf};$>?

$ $4 g:$? $82$ 7 e,aS$$8$

??*}$?$ 1S$ i-t=$$ 1($7,3 SB8,2$
f& iiing{}.4 MB i ~-}1<:a$\}fii3§{

Te}}$}} liFt&aha! Is}3tlfIU{lUZ a & al
VI>tif of Sh

}} it;tr 3

K;!nigr $/1> Sh DltanklviFag V&, afRail
iiBigf)}$tric{

isi)UF
}{><! of iG ye&r$ %a}{,P,} for '$b8

=$ , eg,;iCe$26,8$,2€} }
clearance vid©rclp£Rei8 B3

twiNSk>neAA/jg } =$/3 gc>.,'M/$ B

f:$=:“8=i}''92? awed
eru IqliCr

i $,02.:Q2:§

.This is' &>r yI>er ;!dbnnal ion and coD$id©r8t ii> Il pie asc-

&#- b{}ni}}}{ {)fi\ceh:i_ing
\4c>bile NG 4 gl,'$>g ! $$ : qSa2

\'cturs faith hi !

I See

!:nd st. No,: A$ &!%%v@ -£i© kd GQ„i> is.:Q3$

Copy to:

8, eva;I: :

#i
i;PfI:
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GST No. : 02AXMPS1557M2ZO

M/s. Thakur Enterprises Unit IV
Enterprises Office : Head Office : Plot No. 188, Third Floor, Near PNB Bank, Rakkar Colony

Una. Nangal Road, UNA-174303., Teh & DisH. Una (H.P.)
E'maII : thakurunaunit4@gmaII.com
Mob. : 78735-10001. 85537-00005

Works : V.P.O. Dharampur, Teh. Haroli, DisH. Una (H.P.

[EL1II11) ate d \ !! ! n1:11E n ::?!:I? :I??V?Ref. No..........................

To

The Environmental Engineer,
HPSPCB Una, District Una H.P.

Subject: Submission of Production Data and Raw Material Source Information as Requested

Respected Sir,

With reference to your directions regarding the production data of our stone crushers, we
are hereby submitting the necessary information ,is directed by the Committee from the date of the Joint
Committee’s visit until present date.

We wish to inform you that the material to the tune of 575 MT was procured from M/s Rudra stone crudher
VPO basal, and material to the tune of 2020 MT was transferred from my own unit i.e M/s Thakur
Enterprises unit-II

Date
29-04-2025
30-04-2025
01 -05-2025
02-05-2025
03 -05-2025

04-05 -2025
05-05-2025
06-05-2025
07-05-2025
08-05-2025
09-05-2025
10-05-2025
1 1-05-2025
12-05-2025
13-05-2025
14-05-2025
15-05-2025

Particular
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB
GSB

Material From
Thakur Enternrises Unit-2
Thakur Enternrises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
im Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterpri
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
Thakur Enterprises Unit-2
nterprises Unit-2
Thakur Enterprises Unit-2

Destination
Thakur Enterprises Unit-4
Thakur Enterprisesm
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur Enterpri;
-mr Enternrises Unit-4
Thakur Enterorises Unit-4
Thakur Enterprises Unit-4
Thakur EnterprisemT
r prises Unit-4
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur Enterprises Unit-4
Thakur EnterprRm

Total

QMy. (MT)
150
125

100
100
125
125

100
125
i25
120
125

150
100
100

150
75

125

2020

For M/;'+hakliF€hibtPnses

%!@Jh$iqEop

fIr

1083



_ eL–

It is important to note that until date1 the granted nrining lease area bearing Khasrd No
6503/ 1 measuring 02-95-10 Hectares mauza & moll,II Bhadera Tehsil l-laroli, District Una H.P could not

be operated due to the pendency of the case in the Hon'ble National Green Tribunal. We have been operating
within the legal framework available to us, sourcing materials as mentioned above to maintain optimal
operations.

Thank you for your kind consideration.

,„„T,T,:HJB.ql
Prop .

Rajender Singh

Prop M/s Thakur Enterprises-IV
VPO Dl\arampur Tehsi1 Haroli District Una H.P
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GSTIN: OZAFMFS4936EI ZZ Kapi! Sharma: 90144.24829
Ashok Thakur: 96256.78781
Yashpat Thakur: 70188.02576

Sftree Shree CR}tdra Stone Crusher d, Screening <P£antbq)nit 2
VILL. & p.o. Dh,rrampurl Teh. Haroli, DIsH. Una (H.P.)

%f. No.................. CDated. . J S, .q f.' :Lab\-

The Environmental Engineer,
HPSPCB Una, District Una (H.P.)

Subject: Submission of Production Data and Raw Material Source Information as

Requested

Respected Sir,

With reference to your directions regarding the production data of our stone
crushers, we are hereby submitting the necessary information as directed bY the Committee
from the date of the Joint Committee’s visit until present date.
We wish to inform you that the material to the tune of 400 MT was procured from Shree
Rudra Stone Crusher-II, and again the stock to the tune of 500 MT was transferred from M/s
Shree Rudra Stone crusher unit-II.

It is important note that until date, the granted mining lease area bearing Khasra
no. 5452, 5455/1 measuring 02-93-58 Hectares falling in mauza & mahal Dharampur Tehsit
Haroli District Una H.P. could not be operated due to the pendency of the case in the Hon’ble
National Green Tribunal. We have been operating within the legal framework available to us,
sourcing material as mentioned above to maintain optimal operations.

Thank you for your kind consideration.

Yours faithfully,

Shree Shree Rudra Stone Crusher & Screening Plant unit-It
VPO Dharampur, District Una H.P.

I:!!a::::lI:?!iIII IiF::!!::i&:IIi!iEIINInr
WTf it
W.IPa .#.tuKU'W

1086



-gS Pyuewvc - IS

!!!}}i

,' ]

:=’:-T;’_I'

1087


